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5.2) The next objection is that whether due to non-joinder of Transferee the Petition

can be declared as not maintainable? On considering the factual matrix of the

case I am of the considered opinion that the Petitioner has prima-facie not

recognised those Transferees therefore might have thought it proper not to
implead them in this Petition. The vehementobjection of the Petitioner is revolving

around the alleged transfer hence those related facts are to be examined,

therefore, the Petition is required to be decided on it's merits and notto be thrown

out of the !itigation at the very threshold.

6) ln the light of the above discussion and on appreciation of the case laws cited

supra, inter-alia, it is hereby concluded that the Petition is maintainable under the

provisions of the Act and to be adjudicated on merits. Both the Applications as

moved by the Respective Respondents are hereby dismissed. No order as to cost.

17h March,2017.

M.K.SHRAWAT 
MEMBER (JUDTCIAL)
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